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on the Table 298

(2) A copy of the Report (Hindi and POLICE (PUNISHMENT AND
English versions) of the Commissioner APPEAL) AMENDMENT RULES, 1982

for Scheduled Castes and Scheduled
Tribes for the years 1979-80 and
1980-81 Parts I and II, under
article 338 (2) of the Constitution,
[Placed in library, See No. Lt-
4446/82]

{3) A copy of the Annual Report
(Hindi and English versions) of
" the working of Section 15-A
of the Protection of Civil
Rights Act, 1955, for the
year ending 31st'December, 1980,
under sub-saction (4) of scction
15-A of the said Act.
(Placed in library, See. No. LT-
4447/37).

Review on th: Annual Report of Tata
Institnte  of  Fundame-tal Research,
Bombay for 1980-81 and Statement for
delay.

The Minister of State in the Department
of Scieace and Technology, Electronics
and Eonvironmeat (Shri C.P.N. Singh) :

I beg to lay on the Tablc

(1) A copy of the Annual Report
(Hindi and Bnglish versions) of
the Tata Institute of Fundamental
Research, Bombay, for the year
1980-81 al ng with Audited Accou-
nts,

(2) A statement (Hindi and English
versions) regarding (a) Review by
the Government in the working of
the Tata Institute of Fundamental
Research, Bombay, for the year
1980-81 and (b) reasons for delay
in laying the papers mentioned at
(I) above. [Pleaced in library, See
No. LT-4448/82].

~ ANNUAL ASSHSSMENT REPORT ON
THE PROGRAMME AND ITS IMPLE-
MENTATION FOR SPREAD = AND
"DBVELOPMENT OF HINDI, NOTIFL
CATIONS UNDER ALL INDIA
SFRVICBS ACT, 1951 AND DELHI

The Minister of State in the Minisiry of
Home Affairs (Shri Nihar Raunjan ?Laskar)
On bechalf of Shri P Venkatasubbaiah,

I bzg to lay on the Table

(1) A copy of the Annual Assessment
Report Hindi and English versions on the
Programme and its implemzntation for
accelerating the spread and development
of Hindi and its progressive use for the
various official purposes of the Union
the year 1979-80,

[Placed in library, See No. LT-4449/82]

(2) A copy each of the following Notifi-
cations (Hindi and English versions) under
sub-section (2) of section 3 of the All India
Services Act, 1951.

(i) The Indian Adwministrative Service

Fixation of Cidre Strength) Sixth
Amendment Regulations, 1982,
published in Notification No.
G.S.R. 616 in Gaz:tte of India
dated the 24th July, 1982.

(ii) The Indian Administrativs Service

pay) Fifth Amendment Rules, 1982,
publishzd in  Notifization No.
G.S:R. 617 in Gazette of India
dated the 24th July, 1982.

(iii) The Indian Admini;trative SetVice

(Fixation of C dre Strength) Scveanth
Amendment Regulations, 1982,
published in Notification No, G.S.R.
618 in Gaz:tte of India dated the
24th July, 1982.

(iv) The Indian Administrative Service

pay) Sixth Amendment Rules, 1982
published in Notification No.G.S.R.
619 in Gazette of India dated
the 24th July 1982. \

[Placed in Libraiy See No. LT-4450/82]
(3) Acopy of the Dzlhi Police (Punishment

and Appeal) (Amendment) Rules,
1982, (Hindi and Bnglish versions)
published in Notification No
F.5/132/81-Home (P)/ Estt. in



